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Pension and gratuity of personnel of
former Suket State

514. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be plesed to refer to the
reply given to Unstarred Question
No. 4940 on the 25th March, 1881
regarding pension and Gratuity of
personnel of former Suket State and
state:

(a) whether ex-soldiers of the erst-
while State Forces were discharged
after the merger of the States in the
Indian Union;

(b) the date on which this I.S.F.
units became part of the Indian Army;

(c)the date on which these soldiers
were discharged; and

(d) whether it is realised that the
IS.F. umit merged in the Indian
Army and as such its assets and lia-
bilities are those of the Central Gov-
ernment and not of the successor
State Government?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)y
Personnel of ISF Units of the erst-
while State Forces, who opteq for
absorption and were found suitable,
were absorbed in the Indian Army
and were discharged subsequently as
per the Indian Army rules. Those who
were foung unsuitable as well as
those who were not willing for ab-
sorption, were discharged immedj-
ately.

(b) The LS.F. Units of the Suket
State Forces were merged with the
Indian Army with effect from 1st
April 1949,

(c) Those who were absorbed in
the Indian Army were discharged om
completion of their terms and condi-
tions of service under the Indian
Army rules, while those who were not
absorbed where discharged Iimme-
diately. *

(d) Yes, Sir,





